
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH , PUNE

Original Application No.207/2023(WZ)

a.etter Petition No. 62/2023)

The Comer Co-operative Housing
Society Ltd.

Vs

Maharashtra Pollution Control Board

---Applicant

---Respondent

Report on behalf of Respondent-Mahal.ashtra Pollution Control

BoardincomplianceoftlieOrderdated2/12/2023passedbythis

Hon'ble NGT

1.        The  applicant  Comer  Co-operative  Housing  Society  Ltd,

Devki Nagar, Borivali (W), Mumbai through its members has

submitted a complaint dated 30/10/2023 which is numbered

as  Letter Petition No.62/2023  before this  Hon'ble NGT,  is

registered  as  an  Original  Application  No.207/2023   (WZ)

against MPCB,  alleging that the members of the said Society

are facing huge noise and air pollution emanating from the

ReadyMixCement(RMC)plantofultratechCementsituated



at  Borivali  (W)  has  created  severe  health problems  to  the

residents of the neighborhood.

2.        In   the   said  matter,  the  Hon'ble  NGT  vide  order  dated

2/12/2023 directed the Maharashtra Pollution Control Board

(MPCB) to submit a report with respect to the truthfulness of

the contents of the aforesaid complaint and the action taken at

their end, if any.

In  compliance of the order dated 2/12/2023  passed by this

Hon'ble NGT,  the Report of the Respondent  -MPCB  is  as

under:

i)        Respondent -MPCB has granted consent to Establish

to  M/s.N.N.Enterprises   located   at   Survey  No.92/1,

92/2,  92/3   and  92/4,  CTS  No.1490,  village  -Eksar

North  off Link  Road,  Borivali  (West),  Mumbai  on

8/9/2020  for  manufacture  of  Ready  Mix  Concrete

(Captive pulpose only  for Metro Project) which was

valid upto  commissioning  of the plant or five years,

whichever is earlier. A copy of the Consent to Establish

dated 8/9/2020 is annexed herewith as an Annexure-I.



ii)       Respondent-MPCB  had  granted  consent  to  operate

vide letter dated 10/6/2021 to M/s.N.N.Enterprises for

manufacture of Ready-Mix Concrete (Captive purpose

for metro project  only)  for 08  M3/Month valid for a

period upto 31/5/2024 on certain terms and conditions.

A copy of the Consent to Operate dated  10/6/2021  is

annexed herewith as an Annexure-II.

iii)      Respondent-MPCB  has    received  a  complaint  dated

25/10/2023   from  the  Comer  Co-operative  Housing

Society  Ltd,  CTS  No.149l/A/   1to  4,  Devki  Nagar,

Borivali (W) i.e. the applicant regarding air pollution

nuisance  created  by  the  aforesaid  RMC  plant  and

MCGM clean up dumper trucks parked in open area at

Link road, Borivali.

iv)      In order to verify the aforesaid complaint, the official

of the  Respondent-MPCB  at  Mumbai  visited  to  the

aforesaid RMC plant on 3/11/2023  and observed that

the  RMC  plant  has  not  provided  water  sprinkling

system along the periphery of the premises, inadequate



dust collection system to 4 nos of silo and needs all silos

damper proof mechanism to avoid leakage of vacuum ,

failed to provide roof top sprinklers at storage area of

sand   and   stone/aggregates   etc.   The  Ambient  Air

Quality Monitoring canied out on 3/11/2023 for 24 hrs

revealed   that   the   ambient   levels   are   marginally

exceeding the National Ambient Air Quality Standards

for parameter PMio.

In  view   of  the   above  non-compliances,   the

Respondent-MPCB   issued   Proposed   Directions   to

M/s.N.N.Enterprises vide letter dated 10/11/2023 with

a direction to remain present for personal hearing. A

copy  of the Proposed  Directions  dated  10/11/2023  is

annexed herewith as an Annexure-III.

v)        The Respondent -MPCB vide  letter dated 24/11/2023

had  communicated  the   aforesaid  complaint  to  the

Municipal    Corporation    of   Greater    Mumbai    for

necessary  action with a copy to the Police Inspector,

Borivali  Police  Station,  to  initiate  appropriate  action

against illegal BMC `Clean Up' vehicles being parked



and creating nuisance to nearby residents and requested

to   send  Action   Talken   Report   to   the   complainant

directly.

vi)      On   the   basis   of   personal   hearing   extended   on

1/12/2023,     the     Respondent-MPCB     has     issued

Directions  to  M/s.N.N.Entreprises  vide  letter  dated

I/12/2023  with directions to operate pollution control

system  continuously  and  efficiently  to  achieve  the

consented  noms,  to  close  sand  and  stone  aggregate

transfer hopper, to provide fogger system within 7 days,

to  maintain  &  operate  dust  collector  and  bag  filter

regularly, further Bank Guarantee of Rs.50,000/- was

forfeited  for  non-compliance  of  Consent  conditions

with  directions  to  submit  fresh  Bank  guarantee  of

Rs.1,00,000/-towards compliance of the same etc. A

copy  of the  directions  dated  1/12/2023  is  annexed

herewith as an Annexure-IV.

vii)     The  Respondent-MPCB  vide  letter  dated  11/12/2023

has  communicated  about  the  action  initiated  by  the

Board against M/s.N.N. Enterprises to the Comer Co-



operative Housing Society Ltd. i.e. the Applicant with

a copy to the Police Inspector, Borivali Police Station

to   initiate   appropriate   action   against   illegal   BMC

`CleanUp'vehiclesbeingparkedandcreatingnuisance

to the nearby residents.

viii)    The MCGM vide letter dated 23/3/2024 communicated

MPCB that as per their Guidelines for Prevention ofAir

Pollution, they have issued stop work order to M/s.N.N.

Enterprises    and    accordingly,    they    have    stopped

activities of RMC Plant.

4.        The  official  of the  Respondent-hffcB  at  Mumbai  visited

M/s.N.N.Enterprises, Borivali (West), Mumbai on 28/6/2024

and observed  as under :-

i)         Presently the RMC plant was not found in operation,

since    November,     2023     as     infomed     by     the

representativeontelephonicdiscussion.Norespousible

person was present at the site.

ii)       The RMC plant had provided  sedimenation tank for

treatment of generated effluent.



iii)      All the transfer points and conveyor belt were found

covered. Barricading of tin sheet having 20 feet height

is provided at all sides.

iv)      Water   sprinkling   arrangement   is   provided   in   the

premises.   Provided  cement  concrete  area  in  RMC

premises   and   also   provided   closed   shed   for   raw

material   storage   with   roof  top   water   sprinkling

arrangement. A copy of the visit report dated 28/6/2024

is annexed herewith as an Annexure-V.

For     and     on     behalf    of    the
Maharashtra     Pollution     Control
Board,

Place :  Murnbcu°
Date..    Oslo+(trotyu

\,`

Sub Regional Officer-Mumbai-4
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seHEDULE-I
Terms & condifrons! for compliance Of Water Pollution ®orifroI=

1,1ndusthaleffluent:-                                                                                                            +      +   +`+       +

a.  {ndrstfi en{ generatfori  anE defa!18  of the treatmelf instalfed {Prirfuary
2nt} - 02.80 CmD

b.  5amples  Parameters  details  in  case  qf  CETP/  Reeysle  a  Rauee  tn
garffeutrfg/t]Iafltation and water spfirfuling pu rpese only.

muowed

1 OH Betwcan 5.5  to  9J)
2 Oil a Grease Not to exceed 1`Orm   -
Sc Susoended Solids+ Notto exceed 100 "'1 +
4 Bof} 3 days 27 Den.C Not to exceed SGinan    ,
5 COD Not to exceed 00 mat.
6 total Dissolved Solids Not to exceed 2too mg"`

ufo p u tr.qu-de~ /Bn.wu-I.-ltJ6*» d-J*^whs¢|®^^
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02.§q.
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-*~                /(,y(`,/A:?)-/-- ) `
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SCHEDULE-«

Terms.&conqltiqnaSprcornBlianpepf.A!r.Poll.ufrop.t}ap{pp];

you have tprovided the Air
erected following stack {s) and to observe the fat)owing fuel patlem-

+

1 DG Set Acoustic     +Enclosues D\3` aboveroof Dieset •  200 LivD - 0#&-   .`^/-

2,    The appriQBm Shall operate and mainfa'ha above men
soastoachieyethelevetofpoJlutahtgtothe

RIat\tarexca

PM2.i+ Not  a exceed giv  vetNng3` . ",o Not to exceed •-100  ugINM3  -

SQ± Not to exceled act,  #gENRE
NOx Nctto exiceed  ` 8a ` prg"a
Acid Mist No    o ex+ceed •35  ug"3

4+    TheappTife
¢r€P
ClearangivB

alrArovi

gin.deme§.

tl /. P y ntoonheae todrpi-dr.4i*ti .h ^^Azw*b.ri.
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10.  The industry shall achieve the Natonal Ambient Air Quality standards prescribed vide
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Date:    10 /11/2023No: MPCB/RON/PD/ -
TO'

2 t\ ` \o 00 t2,5-
N.N. Enterprises
Survey No. 92/I, 92#, 926 & 92/4,
Crs No. 1490 of viuage Eksar
North, Opp ink Road, Borivali (W), Mumbai. 400103

Sub:  Proposed directions u/s 33A of the Water (Prevention & Control of
Pollution)       Act.1974 31Aofthe Alr (Prevention & Control of
PollLition)Act,1981      '

Ref:i..Cfnasr%n:#c;a?%i:jttee8g#t6#,y/go02a€dvalidupto31/05ra025

3. Office Note approved on 10/11A2023

WHEREAS,theMaharashlraPollutionControlBoardhasgrantedConsenttoOperate
u/$ 26 Of the Water (Prevention and Control  of Pollution) Act,  1974 and  u/a  21  Of the Air
{Preverfu.onandControlOfPollution)Act,1981&Author.LzationunderRule6oftheHazardous
endOtherWastesquanagementandTrans-beundaryMovement)Rules,2016.Isval]dupto
31/05fa025,  subject to certain tens end coTrditions`.

AND WHEREAS,  it is obligatory on  your part to  provide  adequate  pollution
controldevicesandcomplywiththeconsentconditionssoastoachievethestandards
prescribed by the Board in its consent,

AND  WHEREAS,  Board  officials  visited  your  site  on  03/11&023  at  N.N.
EnterprisesSurveyNo.92/1,92&,92ro&92/4,CTSNo.1490ofvillageEkearNorth,
Opp Ink Road, Borivall Ow, Mumbai. 400103 & reporfed as under:

1.    You riave not provided water sprinkling system along the periphery of the
premises and aggregate storage area.

2.   you  have  Provided  single  dust  collector  to  4  nos  of  silo  which  seems
inadequate and needs  all silos damper proof mechanism to avoid leakage
of vacuum.

3.  You liave provided roof top sprinklers at storage  area of sand  and stone
aggregates.

4.   Sand and stone aggregate transfer hopper found open without provision of
Ape system thereby dust emissions observed in nearby vicinlfy.

5.  You have not provided dust collector mechanism at transfer point so dust
emission observed.

6.   You have not provided dust collection mechanism to Mixing §ectlon.
7.   Dust was found acciimulated in front side of raw material storage area.



8.   YOU  have  Provided  PCC flooring.  Debris/sludge found  stored  at Site & the
disposal record was not available during vl.sit.

9.'  Overall housekeeping needs to be improved to control dust emission.
10. You have has not provided proper drainage system to cany effluent from

batch  mixing  effluent  thereby  which  effluent  found  spread  below  batch
mining plant.

11.Y6u have failed to submit compliance of interim direction,  Bank guarantee
details, disposal details of debris/sludge.

NOW  THEREFORE,   in  view  of  the  aforesatd   non-compliances,   following
irection are issued against your unit as to -

1.   Why your consent shall not be revoked?
2.   Why your industrial activities shall not be closed down ?
3.  Wrty  the  competent Authorities  shan  not  be  directed  to  disconnect  Water /

electricity supply to your unit ?

THEREFORE, you are hereby directed to remain present for Hearing before
undersignedonZ4/11/2023at5.SOP,Malongwithyoursubstantivereply/objections
to these Proposed Directions and documents you want to rely upon, failing in which,
theBoardwlllhavenooptionthantoconfirmabovedirectionsagainstyou,whichmay
please be noted

For and on behalf
Maharashtra Pollution Control Board

s.RI#,
Regional Officer, Mumbai

Coov submitted to:-
1. Regional Officer (BMW), MPC Board, Sion, Mumbat - for infomation.

#%##LifegLgrgifeM#rd##:+#::;=::toofT#T:dRE
and submit Action taken report.2) Master File

I



gg#ngF#i§jftb¥#ig03#:%:%*wh,Opp,nkRoad,

Sub;%tgig:,?Stg#gnEeHpffds;Owns?Ofthewate"P&CP)an,1ar4,Alrp

Ret±..Fca§£nrfu°a%raREteed?¥nndo##Bo¥3rdva%daptoswo§/2o25

S.Proposeddirfetiontssueaonlonl/2a23
4.PersonatHearrigextendedvidedatedo1/12ra023

WerefortothePropo§eddiredionkeuedbyBcardvideletlerdated10/11ra02Sduetonorh

camphancoobserved.Coasidenngth38ay§ubmiifedbyyouduthgtbeperconatneari"a
~repertSubmit{edtrySRQMumbaLIVfollowinsinterfudirectiansaretssned.

1.Youshalloperateponutionconfrolsys`emcoutinunuslyandefflcientlytoachiev6lto

consentedrrormsloavdidanypallutienT`uisanee{nthevieinfty.

2.YouShallclQ§e§andandstoneaggngatetransferhopperwithin7dayspedei.
3.Youshanprovidefoggereystemwitltin7dayspefrod.

4.IndustryShallmaintain&operat8dustcoltector&hag"erregularty.

§.Vous,famcanyautdarlydeaningOfthePlani
6.Yousnandisposegeneratedsolidwastescientificaftyregulaly.

7.You8han§ubmitthecopyOfagreemembetweenN,N.Enterprises.unetechcament
&MetroRatlgrngardingsupplyOfRMCtoMetrorailonly

8.ErdsungBankouaranteeOfRs.§0,Oon/.subm.medtovrard§0&MOfPonutionConfrol

SystemandcomplfariceOfconeendoQnditionsisforfeiled&directedt®yau§ubndtthe

freshBankGuarameeOfRs.I.00.000/-towardscomplianceotthecame,

lncaseofvourfa!lure`ocomplywiththeabouediredion8wthin%days.Boardwh
prmedagatnstyouasperap¥isionOfwaterP&CP)Act.1974andAfr(PC&0P}AdL
1981whichmaypleasebencted,

Regional Offleer® Mumbai

graREBcarfuson,Munbai-fo,info"uon.
1}sORngtonalQfflcer,MPCBcord.Munbalrv.Heisdirecteatoservecopie§Ofdirediontoindustry

&kxpneeasartyfallowxp.
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Visit Report

lMIS  ID  :  MPCB€ONSENT-0000112204

Industry Name :  N.N.ENTERPRISES

Address  :  CTS NO.1490, VILLAGE-EKSAR  NOR",  OFF.  UNK R6AD,  BORIVALl, Tal.  Borivali.  Dist.  Mumbai  Suburban

PIIlcod®  :  67

Category : Green (Ssl)

Emall  ; aa©bb.com

Phone  :  8850242741

Vislt Schedulei] On  : 28/06ra024

Last date ol visit : 28/06Q024

Vlslted by : Dr. Arvlnd Dhapate(FO.Miimbal IV)

Vlslted Industry on :28/06#024

Emall Address of Unit :buildmatecorporation@gma ll.com

Telephone Number of Unlt :9833416761

Sltlng  Criteria  :  Yes

List  :

1) RMC Plant -Captive

Lotatlon

Notified  lndustrial area  :  No

Detail  :  NA

Planning Authority  :  NA

Vlslt For

Visit For : Unconsented

ConsE!nt UAll No.

MPCB.CONSENT-O000145312

Date
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